
 
 

            

  

Sessions Case No.91(N.L.)/2021. 

Present:  Syed Burhanur Rahman, A.J.S. 

  Lakhimpur, North Lakhimpur. 

 

23/12/2021 

Learned A.P.P. is present today. 

Learned counsel on behalf of the accused 

namely, Sri Rajib Taid has filed a petition bearing 

petition No.1465/21, with the prayer to enlarge the 

accused on bail.  

As per the allegation made in the F.I.R. 

filed in Dhakuakhana P.S. bearing F.I.R. No.267/2021, 

dated 26/10/2021, the victim girl has stated that on 

25/10/2021, at about 3 PM, the present accused had 

forcefully committed rape upon her in the paddy field. 

Further, it is alleged that the accused also intimidated 

her with a ‘bira’ (a kind of wooden stick).  

Upon perusal of the case record, it is 

revealed that the charge-sheet is already filed bearing 

charge-sheet No.188/2021, dated 07/12/2021. 

Learned counsel on behalf of the accused 

has also placed on record a medical certificate issued 

to the 1 year old child of the accused namely, Sri Jima 

Taid, who is suffering from pneumonia and breathing 

difficulty. Besides that the accused is languishing in 

jail hajot since 26/10/2021. Therefore, it is prayed 

that he may be granted the benefit of bail. 

Contd... 



 
 

 

Sessions Case No.91(N.L.)/2021. 

23/12/2021 
 (Contd...) 

Considering the matter in entirety and also 

keeping in mind that the charge-sheet is already filed 

in the instant case and the minor 1 year old child is 

also suffering from some medical ailment, therefore 

this Court deems it appropriate that the accused may 

be given the benefit of bail. Accordingly, the bail is 

allowed and the accused namely, Sri Rajib Taid is 

allowed to go on bail of Rs.20,000/- (Rupees Twenty 

Thousand) with two sureties of the like amount to the 

satisfaction of the concerned Court. However, the 

following bail conditions are imposed: 

i) the accused will not abscond and will 

regularly appear before the trial Court. 

ii) the accused will not temper with 

evidence, will not intimidate and/or influence 

witnesses/victim. 

iii) the accused is to furnish a photocopy of 

Voter Card/ Aadhaar Card or any other tangible 

government document portraying his photograph and 

address. 

iv) violation of the bail condition will make 

bail liable to be cancelled 

The petition is disposed of.   

  

                                                               Addl. Sessions Judge (F.T.C),  

Lakhimpur, North Lakhimpur.   


